
12, 19'78 reo 

p si s ld 
Member revea

particular tie 
able to u ctio effectiv ly in this 
House. Seco dly ma e 

my form io did 
ot come either from the office of the 

han. Speaker or from office of the 

Home Minister, in this regard. Thi5 
osition am 

very glad that my nform tion has �een 

o rmed cent I m glad 

I o ld failed in my 
duty as a Member of this Hou3e 

I did no bring this m tt r 
notice of the Ho se did 

SHRr VASANT SATHE (Akola): We 
are satisfied with your reply. 

SPEAKER: r am not here to 
satisfy you. 

SHRI VASANT SATHE: What is the 
position? Does it not mean that you 
have revealed certain information 
without getting verified from the 
government? 

MR. SPEAKER: I am not 
ny ques on. 

SHRI V ASANT SA THE: Are you not 

entitled to tell to the country 
yo have received this information 

without getting it verified . (Inter­

MR. SPEAKER: Don record. 

SHRI NARENDRA P. NATHWANI 
(Junagadh): I to the next 
item. 

MR. SPEAKER: not called 
the next item am to dispose 

Of point of order raised the Lea­

of the Opposition the other day

SHRIMATI PARVATHI KRlSHNAN 
'(Coimbatore): I understood 

to he was glad that 
correct. Does he 

is that 

to assassinate Prime 
ter? This is what 

MOTION THIRD REPORT OF 
THE COMMITTEE O

MR. SPEAKER: the 8th Decem­
e 1978, the 

'
House do eonisider t

he Committee of Privileges present­

ed to the HOUse on the 21st 
1978" w s adopted by the House, Shri 
Mor rji Desai, Leader of th House, 
mo ed a substantive otio stating 

the House agrees with the findings 

of the Committee of Privileges 
that the House utho is s the Spe ke
'to take steps enSUre the presence in 
this House of 

Gandhi in her place, Shri R. K. 
Shri D. Se before the 

of the House, on such date as may be 
decided by the Speaker, to 
them on the question of punishme t 

and to re eive such punishment as may 
determined by the House'. 

M. thereupon rais­
ed point of order that the 

moved the Leader of the House 
was not in conformity with the 
sions of Rule of the Rules 
procedure of Lok Sabha, which reads 

n e

the motion made under 
rule (1) is agreed to. the Chairm

any member of Com ittee or 
other Member. as the case 

be. may move that t e House agrees 
disa rees or agrees amend­

with recommendation 
the report," 

In this connection. mentio
similar point of order was raised 

in Lok Sabha the 18th A ust 1961 
the case, when 
the Committ of rivile es 

moved motion 'that Shri R. 
Edito

tend this House on day and time, 
within a week of the adoption 
motion to fixed by 
On occasion, my distinguished 



Moen hird AGRAHAY NA 1900 (SAKA) Report of 

prd s or, Mr. S eaker Ayy gar 

ruled follows: -

"A point of order has been rais d . 

that imme iat ly after the motion 

for consideration is adopted by the 

House we have no altena tive but to 

proceed according to sub-rule (3) of 

Rue 315. do not agree. The 

House is soverein . Of course, the 

agre s or disagrees. :no­

ti , if it is made, it must be in the 

form of rement or disagrc ment 

or something  in betweenn them. 

ha t is w at subu le (3) pr vides. 

But. it does not prevent the House 

from sending for im. There is a 

residuary powers in this House. 

Al matters not speciically provided 

for in these rules and al rquestions 

relating to te deailed working of 

thse rules shall be regulated in 

such manner as t Speaker may, 

fr m time to time, direct. If even 

he comes and makes an un­

conditional apoloy , possibly the 

House may consider it." 

The rquestion whether we should alow 

t e person conce ned make a state­

ent is also witin the power of lhe 

House. he above ruling of my prede­

cessor states the position clearly

am in ageemen t with it. It how­

ever, for the HOUSe decide whether 

the Motion by the Lea er of 

the ouse be adopted or not. 

SHRI VAYA AR AV I (Chiryin­

kil): Sir, On a oint of clariication. 

Your rulng' the motion of 

by the Prime Minister, Shri Morarji 

sai. W hen you read it, if I herd 

you correctly, ou omitted to mention 

one oin t. May read it out? he 

irst motion which Shri Morarji esai

on that :by 

says hat the hon. Speaker should hear 

their defence. is the irst motion 

that moved. 

it. 

VAYA AR He 

had poit of 

is 

S eaker ruling, t en 

of 

must be on the motion, 

on econd 

MR. SPEAKER: When a mover 

changes his motion .... 

S mI VAYA AR AVI : The point 

of order is on the irst mo ion. 

MR. SPAKE R:  Mr. Ravi, yOU ire 

under a wrong impression. 

motion was not moved at all. It was 

the second motion that was moved. 

If only Members are a ittle ore 

ul. It is on the re­

cord. 

SHRI K. RAMAU RTHY (Dharma

puri): Sir, on a oint of order. 

SPEAKER: What is the point 1:J{ 

order? 

SHRI K. A A UR HY : Sir, 

Leader of the Opposition's oint 

oder was on the irst motion but you' 

ruling is on the Pime Miister's 

econd motion. What happened the 

irst motion -whether it is withdrRwl 

by the leaVe the House? Or he 

not moving the motion? 

MR. SPEAK R: No leave; unlss it 

is moved, the consent of the Houe 

not necessary. 

SHRI K. RAMAU RHY : Once it 

circulated, it is the property of 

House. 

MR. SPEAKER: Only when it 

moved, it becomes the property of 

House. 

SHRI K. P. 

gara): Sir, you would that I 

rais d a point of order s ciiclly 

h rquestion of hearing the defene. I 

had oint ed out s eciicaly that it 

against the practice of tis Houe, and 

wha er you igh t say about the 

hon. pr decesor of your and his 

ing, this ruing, I sub it, do s 

covr my oint order, or the one 

hat rai d y rofs or Mavlan­

kar. We are entitled to know from 

you yOUr ui ng tis 

rse-

R. 

have bearig on 
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RAVI : Another 

resolution is also here. It is very 
portant. The Prime Minister's m tion 

reads like this "to hear the on the 

question of punishment". Shri Unni­
krishnan has already raised Rule 
3 1 5(3)  ery clearly says that it only 
a question of punishment. Whatever 
we haVe to hear, we hear 
before he Committee ; whatever t ey 
ha t p ak , they have to speak be­
fore the Committee. Their def ce 
th y have to p ace 
tee. We here only on the question 

punishment. We are not expecting 
to hear from her on punishment. This 
House is not expected to hear any 
thing punishment, but th i s  ouse is 

only to award punis me t. There 
Rule 3 1 5 (3)  comes in. 
cl arly states with referenCe t o  award 

punishment. How this ou e 

hear the accu�ed persons . . .  
tions ) . This House alS'O is n ot entitleu 

hea r  any tran e voice. the 
of the Members can be e rd 

this  There no earlier 
ce ents in t h i s  Hou se. So . S i r ,  

you hear the voice of the strangers­

of course , Mrs. ' andh can 

are no t going to hea r t o 
people. 

( Interruptions ) 

SHR I EDUARDO FALEI RO 
muga o ) : Speaker, Sir, from 
you have said we un e a d that you 
are on and 
th e ruling given in you 

th at term�, t i motion does  
not  come within the SCOPe Rule 

h n are relying on yO U r  res i ­

d u al wers 

much that the 
in the case was in di
rent context. There the motion was 
made that the contemner should come 
before the bar of the House and show 

cau of the 
vileges Committee hefore th

conesideration of the Privile
up. he

they were given an op u i to say 
whether the of had 

committed was at that 

of Privilege" 

stage. Now, Sir, you have allowed 
this matter to considered 

House without giving any opportunity 
to the accused. Now, you have al­
lowed to reach a conclusion 
without giving any opportunity the 
ac used say that the brea h of 

privilege has been committed. I 

would that gi ing an opportunity 

at this late st age making 
moc ry of it. would not be 
to n atural j ustice. you wanted 

to a chance. you should have 

gi ven it h n . And now you are mere­

ly t r n to humiliate-I am say­
in Sir. but thi s motion is merely 

to humiliate the accused . t is not in 

term s th r of the case 
of May's 
Parliamentary Practice is stated 

often the contemners are �aUed 
before the bar explain .  
bu t ot at this ta e . They are called 
before the mo on for consid eration o f  

the Report of the Comm itt e of 

that a n  oppo r­

is  to them to show cause. 
th a t  t e mm i t

of pri vil ege .  Now, Sir, we are 

rec d t . 
wi l l  tryin g h umil iate the ac­

m ockerv of tLc 
whole 

. 

JYOTIRMOY BOSU : Sir .  
would to 

the last 
m o t i o n  it  

i th limited 
pa ragraph of the 

"The Hou�e further a u thori ses the 
Honou rable Speaker to t e �teps to 
en sure the pre�ence House of 

nd ra Neh ru in her 

that connection.  addrdessed 

letter On 6th ember and also 

one earlier to h . in 

th a t letter a s follows : 

In ontinuatio earlier let ­
ter reltard ing making Mrs. Gandhi 

available In the House during 
row's debate and afterwards. if 

necessary, in that connection I wish 



21, 100 

H u Of 

MR. P K. IR: Let Us your 

point. 

not go through the letter. 

SHRI 1:JYOTIRMOY BOSU: " 

connuct been 

bro gh before the H u e 

vileg by an 

n an e, without specifying 

the object th

on their at n an

I ha e also tabled a rquestion, .. 

MR. SPEAKER: What 

point? 

SHRI B. SHANKARANAND (Chik­

kodi): Mr. S ke . 

I have 

SHRI B. SHANKARANAND: 

p e h

To 

No, nO. Not at 

SHRI B. SHANKARANAND: 

a pe c

\IR. S EA E Everybody 

a se ch

SHRI 1:JYOTIRM OY BOSU: to 

understand t at you are deli erately 

louting o ers caue your 

&>cr etariat has conveyed to me that 

has uly conveyed your 

orders that her presence throughout 

the debate 

MR. 

moned her. Therefore she has not 

louted my ode

ARI V S KA A 

at 
outet. you attention to the 

last 162 

wic

All 

t e Committee has with 

u ih n is: 

a l .... " -they 

guilty. hey 

her two  accomplices -

eav it to Hou e (te 

awar such p nish n as 

it to S i i 

Shri R. K. Dhawan and Shri D. en ." 

All t at the Co itt has is to 

say that the Ho se 

h

the punishment.  here no i

in the Com ittees R ort to show 

that the Committee rrqu ests the House 

to hear the on t e rquestion of 

SPEAKER: objec· 

tion? 

SHRI HARI VISHNU KA MATH: 

The Prime Minister and 

earlier give

oh r he had said -I 

t t Prime Mini ster 

mv mendment lete it ­

"to hear ter defence". 

vIR. SPEAKER: It be op to 

e ia it. 

The point ight and 

appreciated. T e paint is that Shri­

dir Gandhi may be to 

in her eat. The motion of 

Prime Minister is in 

sent Shri R.  K. Dhawan and 

D. Sen shall appear 

a also the ou

hear them alo. 

MR. SPEAKR: 

move an amendment and delete 

V SH U 

bring a 
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of Priieges 

o er 

po er 

315. 

as 

t e Straightaway 

and 

Of 

that mat­

That 

S RI 

I 

paragraph 

315 

ule 

As 

105(3) 

.ant only 

nl y 

315 

with 

Now 

is: 

R. K. D w , 

the 

Sen, 

and 

the in 

it 

award 

it the 

of 

I 

I 

I 

389 

. (Interruptions) a s 

rui g 
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Motion 

[Shri Shyamnandan Mishra] 

HouS d s n p scrie the punish­

ment in this regard and asks th aC­

cu ed to come efore t e Bar of the 

H use to say someting on t e rques­

punisment . 

SHRI VASANT SATH): iv­

leges Committee has left t to the 

H use. 

SHRI SHYAMNAND N M ISHRA: 

Therefore, the m tion contradicts the 

reco m mendation o the Co mmittee of 

the ru g of the o

these ponts w ethe the 

m oton c nstrued agreeing 

en irely with the recom endatio

the Commite Of Pivileges s 

he HOUSe claims in his 

m o n. S n y th

w th that, why oes not the st 

proceed it h p esc ibing the punish­

ment i n this these 

persons come before  the Bar  of the 

make 

gard  to the rq esti

it e available to th Se 

s bmit to the HOUSe that no pu sh­

ment is attracted in this matter where­

as Committee Privileges has 

aready said that punishment is 

tracted in this matter If they re 

within thei compete ce 

be 

t e they be chal ging 

o th H se s ken 

the the C mmitte Prv­

leges. Whether they shoud allow­

ed to do so is 

Fourthly, whether t e HOUse would 

not be ntted to ask rquestions of 

theSe accused when they ap ea e­

fore the Bar the House. 

HE PRIME  MINISTER (SHRI 

MORAR1:JI D SAI): It is on my motion 

that this obj ctiOn is rais d. say 

that this motion is o rule 

315(3) would not be COrect ca use 

Privileges Committee di

a  particular punishment; 

left to the Houe . Therefore. th. 

Hou e has t determine t e punish-

m nt. is a generaly estabi . 

practice in couts t at in serious C B. 

efore  awardi g the puni ment, tey 

ask th have Y 

anything a out the rquantum punS ­

men t,  not whether t e punis m nt 

sh u award d. That is t e 

m eaning House 

deci e. I wil not say Hou� 

should not straightway give punish­

ment. W e can accept any t e 

am ndment. hat is a diferent 

atg ther. I am 

ths is not ivali, to call the p opl

here.  They are not members of the 

House and they cannot s eak n 

p nihment. I th nk, the House 

entitl d to c ll a yb y and hear hit. 

T ere is no limit to the power of the 

House in this matter. ha t s 

have to submit. 

SHRI RA1:J NARAIr (Rai 

MR. SPEAKER: Are yo

or opposing? 

Bareii): 

p

SHRI RA1:J NAtAIN: am 

ing Shri Shyamnandan 

has 

MR. SPEAKER : In t e matter 

point order, it is not a debate. 

heard enough on  the point. 

SHRI C. STEPHEN (ldukki): 

given for 

t wiil kindly see :hat 

all te remainin" here' 

they lre al hungry also. 

"  , 

MR. SPEAKER: Raj Narain. 

please don't raise a debate on this. I 

have eare d Mr. Madhu Lim aye 

Mr. Mi shra, and they 

petent. 

C. M. STEPHEN: give 

a itte time for  the M embers to go 

and take their Lunch. 

MR. SP AKER: Let me dis o e 

this matter. 
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is 

this Houe and hol s 

c pa ity he has b en fo nd uil ty 

by the Privileges Co mitt e and 

ha en to be ember of this House. 

Now it is t e sual 

or d pa ure 

i usual practice in Hou � 

)f o mons -t a when any 

is or w rport of 

Co it e is r c vd opportunity  is 

given at the earliest op ort ity 

a a in e t 

It is ope

to ke any sta en

tion or in exculpation or say anythin� 

by withdraw. 

But earliest opportunity is i to 

am 

ern d more t the right of 

may of or  she 

a aavil of it. That is e n

vese in  you. Under e s

of yoU shoul:! 

invoke iceion call upon the 

Member con erne

s e cares to k she 

t do so. That apart, but 

ar iv r b is 

er 

H u e of Co m mons both at the time 

when th is o g and alsu 

t report is 

d. it 

because 

er statement in 

of t en 

ssu deinite 

we know is goin

ke or 

go g to and 

is l av to submit. 

is 

SHRI 1:J OT OY 

move o

SHRI 1:JANARDHANA POO1:JARY 

ise 

What is 

f Pivieges 

OO1:J RY: 

iv n noice alo. I 

your 

sion, ruling of this 

to y ur have gone throu�h 

debate also. If am not 

so far, that has not  b en brought 

you notice. Why am u mitting 

b au rquestioning 

competence of H us so far a. 

c ideain of this otion is 

am There is 

Reddy. 

He h s given  a clear a categorical 

e iso the jurisdiction of 

this House is concerned. 

may permit d read that? 

is lt in 

POO1:JARY: 

your wisdom you 

also gie

I It was given on 

pr n of House of 

relied are 

17th entuy got 

pre nts is reportei 

this Digest. I be 

th<'.t 

"On 1st :hri 

Member, 

of 

N. 

e t by m 

1:July 

of political 

aker s clearly state 

h

i

BOSU: on 

of order. 

1:JANARD ANA POO1:JARY: 

Wa it. 

patlence. 



in 

matter cannot as 

the 

ri l g is vo e

o

i n  the the 
not from 

sio

t
matters 

privileges that occu rred d u ring 
l ifet ime the 

MR. SPEAKER : I have 
r POO j iJ 1 Y  

A t  this the i s  
m I a n o  

j u r i sd i c t i o n  of 

only 

leg a l  
well as h factual po n

e not 

Speaker.  M r. 

the 

MR. J YOTIRMOY BOSU : I 

"After the 

r o f  Commi ttee o f  

Privileges S Lok 

to the 
Nov ber, 1 9 7 8 ,  COlll ­
mittee have 
Shrimati i a G andhi , former 

r m and of the 

m ent for serious breach 

the House 
obstruction ,  intimid at.lon.  

t
who were collecting inf m tion 
fo r p r g an and a Note 

Supplementaries for 
tabled 

Jyoti rmoy Bosu , M.P. (that 
and Lok on the 

observeC: 
of 

refusal to take oath/affirmation 
Committee 

by 

to the 
aggravated 

of vi g

ou

This o u unequivocall.Y' 

Indi ra G andhi to rigorous 

current io of Lok ex­
her l ok in 

the 
n a t u re the c ase and the 

the n o i n 
a ri y dign ity and sovereig n t.Y 

Sa upholding 

the s t

S i r .  m m t for 

last 

nd i a fo r the 
th :, t  h s ('om­

i nature, speci ally fo r 
o

the Prime M n st r o a o n ry 

1 1  be 
an apology 

o immediately o conclu­
of this d

be p the vi of 
of 

move my next m ti

M E :'I'IBER : how 
a the m ion and thE' 

amendment the sa m e  ti me. 

S H R I  JYOTIRMOY BOSU : 
m e 

considered the 
of Co m

Privileges (Sixth Lok 
ent the House on, 

November, 

Shri 
former Additional  



DECEMBE& Comm. 

Bosu] 

Private Secretary to the then Prime 

Minist r and Shri D. Sen, fromer 

Director, Central Bureau of 
gation ser e punishment for the 

serious breach of privi g co
tempt of t House by c using 

obstruction, ntim tio

t and institution of cases 

the concerned officer

were collec t ing information for p r

Note for 

Supplemen t aries fOr St re

tion No.  Sh

and 
April, 

Shri 

D .  
session 

Sir, fo r last p aragraph my 

mot on to m ve 
m n My amendment 

follo s . 

SHRIMATI PARVATHI KRISHNAN 

(Coimbatore ) :  Mr. Speaker Sir the 
motion and amend nt ann t 

ov
do it? 

AN HON. MEMBER: W at i s  b fore 
the motion or the 

w n to know. 

cla rific t on as to what 
cussing. ( I1I.ternc.ptions ) .  

MR SPEAKE ad
im

said that those who have moved the 
motion or m n ments kindly 

send the Chief within fifteen minutes . 

move my amendment to the second 
motion ? 

MR SPEAKER : is up to You 
u read am ded motion . 

an exercise in futility. 

SHRI JYOTIRMOY BOSU : Sir, for 
the last my otion 
want to move 

Jlmendment reads o s

"This 
� Ibri and IiIbri 

D. for the of privilef'� 
that they have committed and 
they be brought before th

th House on such date as may 
cid d by the Honourable Speaker, 

and they be asked to tender an un­
on i ti on l apology to the House, 

which they 
re rim a de . 

SHRI (Idukki ) = 
M r. Speaker, Sir today w are now 

to the of the 

Report before to 
you to 

<) fl1liations to 
eme ber that 

d i ffere t capaci t y  

are 

which 
is. say so, 

capacity ev alu ate t h e  

the meri ts o f  report 

before u . 

be very sh ort in my 

marks bu t would request that I may 

given patient hearing

Now, after thoro ughl y gone 
into the w h o le o f  this report I 

individual, d r wn on lus o
and i fer nce . The that 
certain officers were ga t 

purpose and with the effect of 
obstructing the collection the 

�resentation of to the ques­
hons that w r up. Now 
point is whether this particula
tio o which I wil l  come--had this 
effect and whether it was aimed that 
way. Was the non-availability of 
answer because of that? would 
j ust straightway go to the 
of Mr. Ghosh who was the person in 

charg of putting up an we s to ques­
tions. This is from p ge 
is what he says : -

SHRI JYOTIRMOY Can 

go into the m rits of the Case? 

HON. 

MR. SPEAKER: go into 



Chair the 

th info mation' available on yo r 

d prep3red the swe r 

Shri S. M. Ghosh . 

The infom i was 

ed we o comp'etely col­

lected he 

a I n think that w did 

get complete information of h

stock d of erquipment wh h 

was made available to Maruti 

id

the 

Chair 

b-

SHRI I 

rising 

under Rule 

I told you about 

that. Evidently you heard. 

Sub-rule (3) 

and sub-rule (2). I have al­

is only 

for the purpoS€ 'taking it

poin was conider­

ed. 

SHRI 1:JYOTIRMOy BOSU:  I wish 

you eme r a l te more. I had 

given nohce for suspe sion of th

pat alo. But conse su was that 

we do not br ng up e 

order to the w s es of 

House I w thdrw that art of 

motion, How you are completely 

getting th t? 

MR. SPEAKER: ub rule (3) 
sub-rule � sub­

(1). There re two to Rule 

part s rul and (2). 

hat 'half and 

m he case'. hen we to 

SHRI 

then it aY s the shal 

to the of the than 

is k out c s for 

f the re ort ef oe 

ref to the de­

ails. You in t e Chair and we 

re no match you. The 

desired e to with t e motion. 

In 

withdrew the 

day are co venen ly 

You w ng Mr. Step­

go into the details. 

SHRI C. M. STEPHEN: Now, 

"I 

from 

rher 

What 

did put a 

point of time. 

gives ont of 

time. I Mr. 

"In this case I 

to now that a 

like this, when the 

lIth and 

he it had been re orted to 

so e of o r oice s were 

ce t n ."  He 

th some of the oicers had b en 

arr sd and "that ih ra g up 

Krishnaswamy it 

that he h d nst u tins that 

nfor ti need 

Thereoe on the 

was told to coll ct f er infor­

matio On the the proe d­

were sta ed. 10th letters 

went t asking 

the lIth the Miistr 
struction that no further nformation 

eed collected. The Mini er 

charge, and 

Mr. Krishnaswamy, all he 

h agr ed on 

n thig c eted 

Ths tho 

u ston why ths 

I will 

this of 

the Minsteril r.d 

al olicy e f m 

reply 
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o     get he  nor a on 

o   nance  y  h  

he  stucions   

e  Ten 

gin i trctions 

I ut    do  no  no  

thr y  a co ec   o 

her i t y 

 th  Pariament  sio

sad,  tey  ha e  o   me  ta 

s is  re red  n Parla e t 

is  ry  sy to co ect   

r  iles. s ot 

ane Do not ma e a uss. 

it gve  i e.   

the  cin t 

Bhatnaga  
aid :  

en tol 
i  i   esi  o  co t

g  t e 

is there, 

le ce C 

o c i om t n 

e i   

i h 

 
ccording r Ca e, 

top nd ne     
o d n  i cas, e n

on: nor aton in 

e, i  cc di g 
te  Minite, o ing 

h   i aalabe in o ce 

S i Chai an, Co ­
tte   r iegs, t  hi esio 
S   a le 

r h n ld igh 
on  o t  
 yo   also  as  

Bh n  h 
n   erqurd  

  ue­
d  d  ter­

  could  get 
es o u e  h  i­
to T  
on   ga 

 o

 e o t s  e ion  ed 

h hi  o  

te  esion  t 
h n o on o  he  o ce  
aa n o c   i 

ot ran rr  
The raon  is   o  hd  e  form­
t n  tol 
tio nd yo  ae not the 

info aton no the  so  
 is th  ues on at hai

him.  In    ircums­
anes, I s g he 

d topng 
cusin  ob cion The 

tw  ele en ae s e d
d ng the o   o t Parlamen  an 

he  Min  col
ec 

  nybo y  atempts  to 

ng e of 
bc   th  Minser a

M  ond , 
a  e em 
a  T a e 
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C. M. Stephen] 

dos something, it is not 

vice Parliament. Therefore, .he e 

no rquestion If obstruction all. 

There is another rquestion. is 

he direct evidence with cspect to 

the non-sustainability of 

ubmi ing the circumstantial evi­

dence now. would like to 

" Would there any motive to 

harass?" That has got d te­

inded by the conduct pr;vio S. The 

Ma rutj T e 

M aruti rquestion 

refer Mr. 

to stltc: 

"Shri B. Shankaranand: Now, 

you 

relating rquite 

o and you have 

t n that 

correct? 

SHRI R. KRISHNAS WA MY: Ye.�. 

SHRI B. SHANKARANAND: You 

have n handling them 

S RI  R. RIS NAS WMAY: Sin e 

Karch or May 

SHRI B. SHAN ARANAND: Were 

you harssed by anybody during that 

also?" 

SHRI KRTSHNAS WAMY: Ans-

wers, "No, r . Many rquestions were 

handled in the past. Nobody was 

harassed. An wer were comini 

here. Wh y the new development? 

That is what I am saying going by 

the previo s experience, harassment 

cannot be presum d. 

he n, was this rquestion really 

harmful? would rely on the ei­

dence of Mr. Pai himself. do ot 

want to read the whole of it; I go by 

columns and He 

very categoical. Pai's is the ei­

denCe which the Commitee eieves. 

dissenting-note-friends ha n is­

prce d 

Pal says there was a l ophole. Im­

port was  not allowed. Impot wa. 

never given. No concessions were 

given But there is the stock and 

sale. If stock-and-sale takes place . 

and ince P e permits nlbody to im­

port. the machinery is available. 

anybody can go and buy it. There 

nothing illegal about it. (Inter up­

tions) Now, just one thing I should 

read, for the satisfaction of 

wha Mr. Pai says: 

"I wondering-th at it 

rqucstion be­

is in the rques­

upset agybody. 

to also, 

Granting that he 

so me machines, he 

claimed perfect 

that we had laid 

there are a y­

body could have taken advantage 

them. This c u e some peo­

ple could mac­

hinery licence and some 

others could uy this machinery 

without a licence because was 

available· on stock and 

what  he was speaking of. 

peci rquestion was put to him bY 

Mr. Nathwani: 

' Therefore, may be technically 

not illegal to buy l cally for ru e.s 

m rted machine but it wold 

in substance against thespirit 

of the  licence that was given t. 

him." 

Mr. Pai's reply is this: 

" ... Now, for instance, we 

that  the Premier or the Hind stan 

Ambassador has an indigeno s con­

tent of per cent 

is that very indigeno s part has 

been made with foreign collao ra­

tion or it comes to that, whatever 

i:! locally available but a pa y 

dos not import it hi self and 

some dy ese 
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was not lleg l It 
Even ro ght 

Imported maohine was 
there, on d sale basis, there 
was ab ol tel nothing illegal ; and 
nothing wrong which anybody wanted 
to hide. 

Mr. Pai is absolutely emphatic 
about it. Mr. o­

is e u y emphatic-I do 
not t go i t there 
was it. 
spi e of t t, on u t 

that for is done. 
coming the 

How 

th ird w h ether 
to pre­

vent the 

P i on whom the Commission 
depends. would refer to Mr. 

evidence once ag n : 

"Mr. h i ' question : "Did 
she o ey to you that she did 

like this matter of Maruti be­
ing pursued by o De a tme t? 

Shri P i I ad answered any 
number of tion . 

Question : Did she ot th t 
should not be di clo e

tory was using impo ted 
preparing s meth n which was 

against the spirit of the agree e . 

d d not get the 
pression t t she nted me to 

in o at o or 
careful at the time of n the 

a i Mr. Nat n asked: 
" There was this question of sho ­
ing strong disapproval a ut 

being rs d the offi.­
­

is a very important ques i n. 

Pai's answer wag 
no disinclination a

concerned. Mr. 

m to 
that at no ti when I met her 
ha with 
the affairs M ruti."  

Now this is the s rn testimony 
of Mr. 

When this direction was given that 
be oc d he 

absolutely clear about this that the 
charges that she made were not that 

th'�y r . She 

t refere�lCe 

tion. 

t attempt 
made to b t uct the 

o m tio . moment it 
proved the 1 1 th ts minis­
terial instructions went round that 

information need be 
l ected e

in STC was given by 

Mr. Cava colect t i information 
from his office, do not make any 
a bout it, on the 1 l th that was s opped . 

12th the answer as prepared ; 
on t e 13th it was put up; 

a i d and on the 
Minister accepted it on the 

1 6th the answer was given. his 
not from emor ry. 

Ghosh out these s when 
exactly this happened. The question 
was completed on the th evening. 
On the 1 2th final drafting t o place. 
In where the ques­

of ob t uc ion coming in ? This 
what I am asking. 

Now, om
about 

the officers. I do not want to call 

the by any name. I do 
th m caricature corruption 

that. But when corruptiOn 
a in t i o

go under direct r



Here 

if 

went 

enrquiry. What 

to Charges many. 

after c e i

vestigation. 1:Joint Director ordered 

re ct of fv shown Messrs. 

R. K. Machine 

raw a to 

contravention Government con­

rules, recommended. 

The Cent

also e rk Com­

to­

to the 

It 

of. 

that 

Co mission 

a ca of 

arise 

No b io

the 

is 

On instruction 

further collection infor­

t is is enough.  Not 

Ministerial ic was taken .... 

C. M. That 

as facts are concerned 

a m 

a 

to 

tn 

and, therefore, there no 

tion l in of the i e 

or a 

have 

your impartiality. 

it the 

It 

to 

is 

ha it 

fear 

t n how a 

to to 

the has 

pletely 

I On 

particular i.e. 19th, 

a to 

'I 

up h

is 

represented in as far tis 

is He 

mation that 



for the reason that 
received 

about 

As I letter 
from I 

b
thE! 

I h

tion, e t me 
at ha

the Committee, 
e , should have been s t to me 
the ddr s I am ye

Any 
meeting so held rr u

a 
te that 

Nor a l , the Committee should have 
a c pte this and 
1 9th,  24th. 

e t

whether she t give an 
disposed of the 

same on the 1 9th ,  in the se
S ri Shankaran and,  in spite of h s 
protest that mu ;t be heard . 
So, against t s in �::pite 

his  letter ay ng am here, I 
h e not had any inf rma i " , 

this matter and diSPOse 

SAMAR S i r ,  on 
po n

SPEAKER : I will  allow you. 

SHRI C . am m ­

pleting . . . There 
283 q uestion whether 

a person who also an accuseJ 
m ust administered a 

t o procedure. Here if any 
doubt aris n a of proce­
dure otherwise,  the Chairman m ay, 
if he thinks fit,  refer 

Speaker, w se 
fi l I that if he es 

r the 
a reference was the 

Speaker. was a contest 
rgum nt were the 

article will 

t e said she has e

Commi ttee's r reta o
incriminating question. 

yo can tell we wil whe­
he is an incriminating question. "  

Thus, r i e 20 
aWllY. 

su i t i ng that on 
matter, an im rta t mem ber 
representing 

MR. SPEAKER : 

t i ned hat

SHRI C. M. STEPHEN: . .  

d ne a nd 
re r e a e to the Speaker 
e uc d this .  

ground . ref r , it
t h ere no e e e 

w a t r ect it. 

I was really 
my ri n s 

f rore up fr

bench es .  rem e of 
n 2,000 years , 

ple' cried that . 
o n l y  

h ave got t h e 
b be 

rection crucifixion . . . .  
T h e re fore.  remember 

this .  
l et j u .o:t ice 

. . . I 

that this  Re p 0 rt bp rej eC"ted 

entire proceedi ngs m u s t be 

MR. SPEAKER : Sh ri Samar Guha.  
h s question.  

SHRJ JYOTIRMOY BOSU : very 
dangerous re e nt creatil\g. 

SAMAR se

important and crucial decision 

Chair. 
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[Prof. a ar Guha] 

been taken behind the back of M em­

er. As the Chairman of the 

mitt ee, I receive a letter from Shri 

hankaran nd, was in the 

-hospital. Imme itely I put that lt

ter mmittee and the 

whole letter discused. I enrquir

fom 

left n y address far sending any ni­

mation notic the m eting the 

Comitt ee, any ad ress other than 

his home address, becaUse all the let­

ers his home address. I 

was told there was no indication of 

iny other ad res which any notice 

is to sent. 

he , t is letter 

�re C mmittee, it was thorough y 

and th unani­

mously agreed that meeting 

not e unani o

ly agreed by all t

SHRI K. L K APPA 

not her Member is sitting here. 

OF. SAM R his is on 

record ...... n er u tions

MR. SP AKER: us go on 

PROF. SA MAR G HA·  his is on 

record It also on 'record hat 

nani mously all the ob erv

ed, unanimously all the memers 

observed ... 

MR. SPEAK R: You ave men­

tioned that. 

PROF SAMAR this 

Context, is rerquired to be repeat . 

i� mentioned in the proceedings of 

the Committee -it is not my ord, 

b t t e of the memers -th at 

the conducd 

impartially and objectively .... 

(Inte upt s) 

unanimously m e this observation 

during the concluding sesion of the 

. proceedings of the Committee. 

S RI 1:JYO IRMOY BOSU· Sir

poit or
. 

MR. SP R: is 

point orer? Your  point ordr 

s ems to oint of 

R 1:JYOTIRMOY BOSU: 

e have 'assembled here with a limi

ed purpose. 

MR. SPEAKER: 

tioned th t. 

You have men-

SHRI 1:JYOTIRMOY BOSU: he 

rivilege s Committee is mmitt

of the House and on age 122 it has 

clearly sated two t ng t e 

tive part and he 

said: 

" The ommitt ee 

that ..... ,. 

I erru ti ns

reco end 

MR. SPEAKER: Mr. Bosu, I 

lrad ruling. I on't allow. 

I ter io s) 

SRI 1:JYOTIRMOY BOSU· You 

have to with the 

SPEAK R: 

decided on that 

allowing anydy . 

I have already 

I 

(Interruptions) 

SHRI 

had raised three poins 

ag'ainst disallowing t application 

Mr. Shankaranand. It w s not 

unanimous. 

(Interruptions) 

SHRI K. MAYAT EVAR (Dindi­

ul ): Sir, I on a point of o er. 

My party did not recommend at al. 

MR.  SPEAKER· her e is no oint 

of order. Do not �cord. 

S RI K. MAYA HEVAR: 

Speaker, Sir, Paty 
com en at all. My 9rt y 

everyting. Therefor, there is 

at 

(Interrup o s) 

UNot record d. 



(SAKA) Rport 

of Piieges 

record 

anything. Mr. Mayathevar, there is no 

poinhof order. 

(Interruptins) 

MR. SP ER: The rquestion here 

not whether the 

opposd the inding Or n t. You had 

me what happened in a parti­

meeting. 

SHRI VAS ANT SA HE: There are 

two persons, Seyid Muhamm ed ... 

(Interruptions). oth gave lie to 

made by him.·· 

MR. SPE KER: That they can do, 

he was not M ember

SHRI K. LAKPP A: On the 

l or hi House for the time 

Report is submitted by the Chair­

and notes ap ended by the other 

Members. he y are divided on  the 

loor this House. .. (Interup­
..He has misled the Hou2e.·· 

MR. SPEAK R : Ths is not a oint 

er. Do not record anything. 

(Interruptions) 

no point 

order. 

He is the 

Chairman of the Committee. 

he lust apologiese to this 

(I rupion) 

SHRI VA YALAR RA VI (Chirayin­
There are two opin ons 

Comittee .  proceedings. The 
Chairman said one Dr. Seyid 
MUhammad �aid somethng else. So, 

please consult the records ad ex­
(Interruptions) 

SEA K R : his is not a oin t 
debate. 

V S T SATE: A breach 
has ee n committ d 

b cause een cont aict­

ed by anoth r Member of the Com­

mittee. Like contempt o n 
cout this has been co mitted efore 

you. (Intrrupti s) 

MR. SP AKER: shall go 

the r cord. 

S RI VASANT You 

should take action now. (Interu­

ns ) . 

SPEAKER: Don't record.··· 

MR. SPAKER : All the diiculty 

e eY od want" trq make a per o­

nal p naton Mr . Shankaranand. 

(It io ) 

SHRI HARIKESH 

(Gorakhpur): Mallikarjun as 

use words.... (In­
terruptions) 

SPEAK�R: Order, order. Now, 

on my legs Mr. Shankaranand, 

your personal explanation. 

SHRT Mr. 

Shankaranand. (Interruptions) am 

SPEAKER: I have called 

Shankar'anand. (Tnterruptions) am 

sorry. Ugrasen, there )oint 

your 

rque'tion 

are interested in personal ex 

you is .

SHRI UGRASEN (Deoria): 

is his point of order? 

MR. SPEAK R: He has not 

rais d the point of order. 

SHRI UGRASEN: The Leader 

the Opposition s oke irst. You shold 

have called some oe from this 
next. 

S EAK R: no point 

of order. os ition is, it is a 

exp9nation that  Mr. Guha 

.. ShankRran ad. 

. --Not rcordd. 



since been 
1n1lde me t
�ngs of the Privileges 
w e I t . . . you 

know that I ad written a letter 

you and al o to the Cha rma
Pr v le es Committee, b th and had 

both that I w
undergoing a 

the hospi a and re u i ­
red sometime and a you a d 
elso the Chairman two independent 
lette s I my ad­
dre . I ha you ver much, I have 
rece ved a from you . B ut it  
cannot lie in the 

Co i e to 
say d i d know my 
3ddress. The Lok ha SecretarIat 

I had ec iv
letter from the re r , at my h os­
pi l a ddres3 .  How can say he 
did addre3s . . . . ( Inter­
Tuptions ) Mr. ea er , Sir, I have 

finishe d .  Since a m  a Member 
Privileges ommitte , I 

tal i ng of he 
But, theSe procedural 

h told the of the 

Committee also . . . .  ( Interruptions ) . 

MR . SPEAKER : 
that when Mem ber i n o ved , h e 
hi'ls a right of p rson l 

S h a nk r a n a n d ,  please 

SHR I 
Spea k " "  

pe
M e m bers other . .  

( InterT1lpti011 S )  . 

mad e  
you r D o i n t .  

SHRI SHANKARANAN D :  In­
spite my l t er , s i t n gs were 
held by the Pri es Committee and 
very :mpol'tJnt  were 

thOse sittings a nd during thOSe sit­
. . . ( lnterT11ptions ) . 

MR SPEAKER : That does not 

thre and 

oj PTivilege, 

important 
. . .

MR. SPEAKER: Chatterjee, 
( InterruptiO'M) . 

MR. 
Chatterjee. ( InteTruptions ) . You hav

made your ( Interrupti.ons ) . 

SHRI B. SHANKARANAND : I am 
not ou h the have 

whether the proceedings h eld 
beh n d wi hout 

to whether 

be called legal proceedings. 
T at I 

SHRI JANARDHAN POOJARY: 
am on point of 

reach Qf ( Interruptions ) . 

SPEAKER : have called MI'. 
Ch atterj ee . He is al o of 

SHRI SOMNATH CHATTERJEE: 
It a que ion . . . .  ( Inter­
ruptions ) .  The ot on before 
House as m e ho . Pri me 
Mi is er is whe her the House 
with he findings of Comm t e . .  
( Interruptions ) . 

M R .  Now 
a 

SHRI SOMNATH CHATTERJ E E :  
Hou s agrees 

Committ ee" -I 
quoting . . ( lll terr1lptio l' � ) . 

a rc s uss i g repo r a 

This 
mittee functions in ari us aspects 
( Interrupti.ons ) . . .  This Parliament 
a n  instituti on of . . .  . 

MR . SPEAKER : 
( In t erruptions ) 

SHRI SOMNATH CHATTERJEE : 
This P r ia ent Institution 

nction t e 
not function. Whatever may 
findings of the Committee which 
now de te upon . . . 

tions ) .A deliberate t pt 

Com it ee of a 
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report as a malaftde report. The Lea­
der of the Opposition has described i t  

malaftde report . .  
has said that. 

SHRI C. M. STEPHEN : I did not. . . . 
( Interruptions ) . 

SPEAKER : says that he did 
not. the word "malafide" t here, 

be deleted. 

SHRI C. M. STEPHEN: I know my 
business. 

MR. SPEAKER : Mr. Stephen has 
s a id that he had not used that vrord.  

accepted it .  If it is  there, it 
will n e u s )  

have called Mr.  Chatterj ee. 

SHRI SOMNATH 
to know from y o u  whether 

Chairman of  the different Com­
of PlarJ iment can bp. abused, 
criticsed in well-planned 

whether any 

of reflection can be made o n  the 
Members of the C'Ommittee or the 
Chairman of the Committee. Then in 

no Committee of ParliD n:ent 
( Interruptions ) .  My friends 

on a par isan considera tion, are 
up a d angerous precedent, 

partisan consideration, they ar
a dangerous prece de'l 1 . 

hope that it will not . . .
I would request yoU to see that 

th is never done. ( Interruptions ) .  

SPEAKER: I have heard you. 

SOMNATH CHATTERJE E :  
not here on the question of whe­

person, a particular 
be punished or not. am not 

that .  I am on the basic question, 
Parliamentary Committe s 

to be discussed in this manner. 
see, your presence, how the 

Parliamentary Committees are being 
treatf'd in the manner which 

done. This is a very serious 
(Interruptions) . 

I am on legs. 

Somnath Chatterj ee has raised 
important the ex­
followen Stephen 

LS-12 

merely criticised the conclusioDl rea­
ched. He said, it ie not a conclusion 
available from the evidence. That 
everybody has a right to say. But 

he has used the word " ma la fide" 
which I did not hear-I will go 
through the record-I will not all'Ow 
it. ( Interruptions ) .  Mr. Stephen says, 
he h as not used it. Mr. Samar Guha 
wanted to give a persona explanation. 
He made a statement of fact. Dr. 

Muhammad contradicted that 
statement.  Then, Mr. Shankaranand's 
n ame had been dragged in and he 
gave his personal explanation. There 
has been no ques n of a mala fidf. 
attack on the Report. I will into 
the record. I will not allow 

SHRI C. M. STEPHEN: On point 
of order . . 

JANARADHAN POOJARY: 
On poin t of Sir.  

SPEAKER: There is a com­
petition in raising points of order. 

JANARDHANA POOJARY: 
your kind attenti'On to rule 

which reads : 

member while speaking shall 
not- reflect on any determina_ 
t ion 

Now, you are deciding ve1'y seri­
ous question. There are three per­

in issue . . . . .  

M R .  SPEAKER : has been the 
breach the rule? 

SHRI JANARDHANA POOJA RY : 
Here is a member who has iv n a 
atatement fact which has been 
contradicted by another member. 

want bring to your notice that 
he has committed a breach of truth . .

We are in the midst 
of determinin a serious issue and th e 
House has the perti­
nent issue . . .  

MR. SP Everybody 
it. 

SHRI JANARDHANA 
Samar Guha a 

He Chairman the Privi leges 
has openly that 

Mr Shankaranand . had 
he "ot give his address. That 

is his statement. said that 



Report of Cornm.
of Privileges

PROF. SAMAR GUHA: You must
hear me. You have to hear me. Page
243 'Ofthe report. This is the proceed-
ings of the 30th meeting. In these
proceedings the whole of the letter of
Mr. Shankaranand, the committee took
into consideration. It is on record
and none of those who were present
objected ...
MR. SPEAKER: I will look into

the matter.
PROF. SAMAR GUHA: You ap-

pointed me the Chairman of the Com-
mittee ... (Interruptions).
MR. SPEAKER: We now resume

the debate. Mr. Kamath.
SHRI HARI VISHNU KAMATH
(Hoshangabad) : I have the honour
to move my substitute motion-item
No. 14 of List No. 1 to the original
motion of Shri Jyotirmoy Bosu, If
you will permit me, I will read the
motion:

355 Motion reo Third DECEMBER 12, 1978

[Shri Janardhana poojary]
Committee came to a unanimous de-
cision. Dr. Sayid Muhammad has con-
tradicted it.
MR. SPEAKER: I have already

mentioned that.
SRRI JANARDHANA POOJARY:

We have to come to a conclusion.
What action are you going to take
now? We cannot say whether Prof.
Samar Guha's statement is wrong 'Or
Dr. Sayid Muhammad's statement is
wrong. You have to enlighten us by
saying which statement is correct.
We have to decide which statement is
correct. He is a senior member and
Chairman of the Privileges Commit-
tee and has gone to the extent of
contradicting the statement. There-
fore, I require your ruling in the mat-
ter.

I6 hrs.
MR. SPEAKER: There is no point

of order.
SHRI RAM JETHMALANI (Bom-

bay North-West): Every Member of
the Privileges Committee who oppos-
ed the adjournment which was sought
for by Mr. Shankaranand is tOday the
object of a serious reflection by Mr.
Shankaranand and We are entitled to
offer our explanation as to what was
done. Therefore, you will kindly
hear us. Eeach of one of us has to
explain to you ... (Interruptions). This
is a fraud. You have to hear us. Let
Mr. Shankaranan.j know what he has
done. Kindly give us some time.
MR. SPEAKER: I have called Mr.

Kamath. I will call you in the de-
bate when you can make your point.
SHRI RAM JETHMALANI: You

must know how h:e has obstructed the
~roceedings of the Privileges C'Om-
mittes He has acted as an unpaid
advocate of Mrs. Gandhi and tried to
obstruct the proceedings of the com-
rnittee ... (Interruptions). All notices
. have been sent to him at his address.
.PROF. SAMAR GUHA: I am just
Teferring you ...
. MR. SPEAKER· I have heard" you,
Mr. Guba. .

"That for the original motion, the
Iollowing be substituted, namely:-

'This House, having considered
the Third Report of the Commit-
tee of Privilegs-, presented to the
House on November 21, 1978,
agrees with the recommendation
made by the Committee that
Shrimati Indira Gandhi has com-
mitted serious breach Of privilege
and contempt of the House by
causing obstruction, intimidation, ,
harassment, and institution of r
false cases against certain officers
who were collecting information
for preparing an answer together
with a note for supplementaries
fOr a starred question in Lok
Sabha, the breach 'Of privilege
and contempt of the House having
been zggravate.j further by her
refusal to take the other/affirma-
tion and depose before the Cimmit-
tee an~ answer questions by the
Committee, and by casting asper-
sions on the Committee in a state-
ment submitted by her to the
Committee ...

"(2) This House .strongly ,con-
demns her aforementioned mis-
demeanours, and severely :J:ePTi-
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mands her for her unworthy con-
duct as well as deliberate abuse of
power, in pursuit of an evil, deep-
laid design to subvert the norms
.and to undermine the foundations
of Parliamentary Democracy en-
ahrlnedJn the Constitution.
"(3) The House further resolves

that Shrimati Indira Gandhi be
suspended from the service of the
House till such time as the tenders
an unqualified and unconditional
apology for the aforesaid offences
committed by her,... (Interrup-
tions)

SHRI MALLIKARJUN (Medak):
What kind of apology... (Interrup-
tions)

MR. SPEAKER: Mr. Mallikarjun,
the other side patiently heard Mr.
Stephen. Otherwise, I will have to
insist on your withdrawing from the
House. I tell you; I warn you. (In-
terruptions) The other side patiently
heard Mr. Stephen. Mr. Kamath you
may go on.

'-I

SHRI HARI VISHNU KAMATH:
My friend wants me to read it again:

"(2) This House strongly con-
demns her aforementioned mis-
demeanours, and severely repri-
mands her for her unworthy con-
duct as well as deliberate abuse of
pbwer, in pursuit of an evil, deep-
laid design to subvert the norms
and to undermine the foundations
of Parliamentary Democracy en-
shrined in the Constitution.
"(3) The House further resolves

that Shrimati Indira Gandhi be
suspended from the service of the
House till such time as she tenders
an unqualified and unconditional
apology for the aforesaid offences
committed by her, the form and
content of the apology being such
as is acceptable to, and approved by
theHouse.
, "(4) This House is confident that
the· -punishrnent awarded to the
offender, Shrimati Indira Gandhi.
will serve as a warning and a deter:

rent to anyone attempting, at any
time in the future, to emulate her
vile, authoritarian, anti-democra-
tic example."

Now 1 would like to know whether
you have permitted Mr. Bosu to move
the other motion regarding Shri D.
Sen and Shri Dhawan.

MR. SPEAKER: Mr. Bosu has al-
ready moved it. You need not; if
you have given notice, you can speak.

SHRI JYOTIRMOY BOSU: I have
already moved.

MR. SPEAKER: He has moved.

SHRI HARI VISHNU KAMATH:
The motion stands in my name... (In-
terruptions)

SHRI K. LAKKAPPA: Mr. Spea-
ker, Sir, I rise on a point of order.
Mr. Kamath, in his wisdom, is mak-
ing all sorts of insinuations and alle-
gations against some other who is a
Member of this House. You have to
give your ruling. (Interru1(tions)
Sir, you have to maintain the dignity
of the House. I want to know whe-
ther he can make an allegation
against another Member of the House
who is sitting here. You must give
·a ruling on that.

MR. SPEAKER: He is reading out
the text of his Motion.

SHRI HARI VISHNU KAMATH:
Sir, I move that for the original mo-
tion, the following be substituted,
namely:-

"This House having considered
the Third Report of the Committee
of Privileges presented to the
House on November 21, 1978,agrees
with the recommendation made by
the Committee that Shri D. Sen,
former Director, Central Bureau of
Investigation, has committed serious
breach of privilege and contempt
of the House by causing obstruc-
tion, intimidation, harassment, and
institution of false cases against
certain officers who were collecting
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information for p epa in an ans
wer together with a Note for Sup­
plementaries, or a ues

tion in Lok Sabha. 

This House is of the opinion 

that Shri D. Sen displayed exces­
sive zeal and servile devotion in 
executing the illegal and improper 
orders of the then Prime Minister, 
but consider ng the extenuating 
fact that he was a mere tool in 

her hands, t is House is of 
view that the maximum penalty is 
not called or. 

( 3 )  In the circumstances, there
fore, this House strongly condemns 

resolves that the offender be called 
to appear at the Bar of the House 
and administered a severe repri­

mand by eake . "  

move that for the original 

motion, the following be substituted, 
namely -

House having con i ere
the Repo t of the Committee 
of Privileges presented to the 
House on November, agrees 
with the recommendation made by 
the Committee that Shri K. 
Dhawan, former Additional Private 
S cret ry to the then Prime Min s
ter has committed serious breach 
of privilege and contempt of the 
House causing obs ruc on , 
midation, harassment, 

officers who were collecting infor­
ation for preparing an answer to­

gether a Note for Supplem n­
for a Starred Question 

This House of the opinion 
that Shri R. d la
excessive zeal e o o

executing the illegal and 
o de of the then 

Minister, but considering the ex­
tenuating fact that he was a mere 
tool in her hands, this 
the that the 

( 3 ) In the circumstances, there-­
fore, this House strongly condemns­

his afore-mentioned miscond c , 
and re olves that the be 
called to appear at the the 
House an adm n st red severe 

Speaker."  

Sir, move that in the last para­
graph , lines and omit the follow­
ing : 

"to hear their 
and" 

The motions have 
come on record. Now, you can make 
a speech otherwise your time be 
over. I not allowing an body 
more than ten minutes . 

HARI VISHNU KAMATH : 
Speaker, Sir, this is historic oc­

casion, and the first Parliament of 
the world which has brought a for­
mer Prime to trial on the 
recommendations made by a commit

tee of the House. ook at the scera­
rio, what it was two years ago and 
what it is now. The present Prime 
Minister was two years ago, in De­

em er som w re prison. 
Now, he is the Leader of the House 
and she who was then the Leader of 
the House i where she 
rupltions) 

It has been r ghtly t n
ker the mills of God grind slow­
ly but they grind exceeding small . 

Sir, you are presiding over 

historic you are 
those who were superseded. 

MR. SPEAKER : le se not 
refer to that. 

it call it Divine justi e 
or c l it you wm, today are 
wi n ng scene and all 
t ose who are on ide the 
Hous mo us-were 

ag and we are now puttbl« 
trial. 
a l humility, earnest

ness, scene 



occur in oHd Now, 
een a lot of talk about 

for giving chance, an op tunit
the accs9; not call 

them ccs d but t e who have 
be n by the Co ittee. It 
was 

be heard in their defe ce or on 
the I 

refer o has 

mentioned in pages 113, 117, 115 d 

122. page 

i his

"Besides hearing eral times 

Shrimati Indira Gandhi, S ri K. 

Dhawan n S n the Com-

following w t s g

length ... " 

long list  of witnesses is given 

I do t want to go 

witness s are mentioned therein. 

nd then it says: -

"The Committ � also persued 

r ords iles an docu­

ments r n ing 

.. o mitt e gave 

o portunities o Shri mati 

Indira Ga dhi to appear fo e 

Committee an t e facts 
&>f case." 

she did 

on y
the 

ommi e says: 

"The f view 

that su

the ommi e and would 

amO'lnt to a breach of and 

contempt of th

he enormity of the crime, of 
ofence, that she has co ittd? 
ought hv known eter 

Prime  Miniser, when ' 

a m nt y :e 
obstructed 

that tim

Minster th&> 

h not so, now 

SH I at the 

v n al tis now? 

SHRI ARI VISHNU KA ATH: 

Having, ead 

in toto, agree 

uf the'comitte. {In­

teTruptionsQ). I not r matter if 

t ey I 

How  many in es 

MR. SPEAKER: Two minuts more. 

SHRI K. P. UNNIKRISHNAN: It 

an imortan t debate. You an ot ix 

time like that. 

SHRI HARI VISHNU KA MATH: 

The  House can extend he 

taken hardly ive minutes I 

rerquest you to give m' ive inut es 

more, 

MR. SPEAK R: No. 

SHRI HARI VISHNU KA MA H: 

case come o the  main 

rque�tion. You a e no inclind  t o 

give more time. The rquantum 

punishment has by the Com­

mittee to the wisdom of the House. In 

hum l judgment, in my estimate

the punishment should 1:Je repri­

mand the House and it should be 

communicated to the 

der you. Sir, the plenipotentiary 

of the House . 

SHRI VASANT SATHE� S ell out 

SHRI HARI VISH U 

has b en done the ommittee. You 

may no agree. I T e H use 

all agree. 

The reprim d by he House should 

be he e d

you, Si h Se ake as our Pleni, 

nt r oth r 

should be ar the 
and epiman ded y yo as the 

pl nio tentiary  of the House. The 

he punishment 

the House 

an unrqualiied' and 

unconditional apolo y, 
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reo (SAKA) 

SHRI DUAR O FALEIRO ( Mor-

mUlao): beg to move: -

hat for the original motion the 

following ubsttut d namely-

"That this House having consider­

ed the h ird Repot of t e Com tt

tee of Privileges and takin nto con

sideraton:-

(a) That t e vey charg s men­

tion d therein are eing inrquied 

into by a Court of Law and are 

sub-judice; 

(b) That in this ma tter  there 

has been unprec dented lack of 

unanimty or con ensus n the 

course to be follow d; and 

(c) That further proceedings 

not enhance the prstige of 

this House but ae likely to under

conidence of eo ple 

in Parliamentary institutions: 

This House do  decIde to drop 

further proceedings in the mat­

ter." (9) 

SHRI A1:JITSINH DABHI (Anand): 

to move: -

That for the original motion, the 

following be namely

"After having considered the 

Report of the Committee of Privi­

leges this Hou e concludes that 

charges a ainst Shrimat ndira 

Nehru Gandhi, Shri R. K. Dhawan 

and Shri D. Sen causing obstruc­

tion, intimidation and  iDsttuion 

falSe cases again t 

are not the evi­

denCe led before the Co� itt e and 

therefore no b each of pivilege or 

o em the House was co mit­

t d by and d cides that no 

action houd be tan on he 

C. KA BLE ( mbay

South Central): beg to move: -

hat for the original motion, the 

flO ing subtitut d, namely:-

Hon'ble House 

the R port 

Committee of Prlvileges

Pivileges 

t at i d 

do tbe poc due 

folowd by the House in ,ivin

efct to the c om endatios made 

y t e Priv eges Committ e per 

rule 314(2) the Rues 

dure and Condct of in ok 

Sabha; 

gre d with the recommen ations 

as stated in para 

the aid epot, with the amendment 

namely that Shrimati Indira Nehru 

Gandhi, Shj R. K. Dhawan and Shri 

D. en eprimand d by the House 

of Po pl of India: and to give ef ct 

to the said recommendations of the 

riv ileges Com ittee  this House 

states the 

Shrimati Indira Gandhi be di ect d 

to remain preent in the House and 

other two persons, be summoned at 

Bar of the House by the 

Hou e as most immediately as 

deemed convenient to their 

res ctive reprimand on the date and 

ix d by the Speaker," (18) 

SHRI SHANKAR DEV 

beg to move:-

That for t e oiginal motion, the 

following be substituted, na ely:

"After having considered Third 

Repo t of the Committ e of Pivi­

leges on India Gandhiex-P.M. 

in its full, this Hause rserves its 

any suitable action 

thereon, if any, until the cases are 

dsposed of 1:Judiciary 

thy are under consideration snd 

ud .

SHRI B. P. MANDAL ( Madbopura): 

I eg to move� -

last paragraph th� words 

"on t e rquestion of punis ment 

ceiV e punishmn t may 

be dete in d t e Houe." 

the following as 

paragrapb:-

"The House further resoives that 

in case Shrimati Indira Gandhi :md 

ohers do not ofer any unrqu iied 

they may be repr mand

ed."(3) 



eo 

AMBHU NA H HA UR­

b g 

of memr of tis Houe, much 

leadr as 

S RI HARI VISH U KAMATH 

(Hoshangabad): I beg to move: -

hat for last paragraph of the 

motion eginni ng " he House" and 

ending "dete mined by the House", 

the folowing be substitut d:-

"Thi, use n

a'fore mentioned misde m e nours, 

ann severely reprimands her for her 

unworthy condu t unworthy of the 

high oice which she then held, as 

as her deiberate abuse of power 

in pur�uit an evil, deep design 

subvet the norms and to under­

mine the foundations of Parliamen­

tary Democracy enshrined in the 

Consti tution. 

The Houe futher eso lves that 

Shrimati Indira Gandhi be suspend­

from te service the House till 

such time as she tenders an unrquali­

and apoi for 

the aforesaid of nces committed by 

th the 

apology being such as acceptable 

to, and apprvd by, the H use. 

This House is the opinion that 

Shri K. Dhawan and Shri D. Sen 
di:played excessive zeal and 

devotion in executing the illegal 

and improper orders the then 

Prime Minister, but c n:idering the 

fact that they were mere 

tols in her hands, this House 

trongly cond mns their aforemen­

Honed mi sconduct and resolves that 

the ofenders be called at 

Bar of the and adminis­

tered evere and by the 

Honourable Speaker." (5) 

HRI 1:JYOTIRMOY OSU Dia­

mond I beg mOVe:-

the last paragraph the mo-

sub$titute -

"This House is opinion that 

Shimati Indira Gandhi be aked 

tender an unconditional a o g

the House on conclu­

sion of ths wich 

be susp nded 

Sahha for the present session; 

This House is also the 

that Shri R. K. and Shri 

sen be brought before the Bar 

the House, on such date may 

he decided by the Honourable Spea­

ker, and they be asked tender an 

unconditional apology to the House 

failing which they  be severely re­

DR M RLI 

ora) I beg to move: 

the para ra h of the m­

tion 

"The H use therefore, resolves 

if Mrs. Indira Gandhi does 

tender on 

the adoption this Motion, she �e 

from the service of the 

House she tenders 

The House further resolves that 

Shri D. en and Shri K. Dha­
do not tender an unrqualiied 

a olo y within three days of the 

this Motion, they be 

committed to al the proroga­

tion of the House." 

the last p ragaph the mo­

tion 

"The House, therefore, reolves 

that if Mrs. Indira not 

tender an unrqualied 

d'S adlption 

Motion. he be expell d the 

membership the House. 

The HOUSe further resolves that 

Shri D. e n and Shri Dba­

wan do not tender an unrqualiied 

w thin three days of the 

n this Motion, hey be 

1:J�il till the 

tin of the House." 
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[ Shri Mrityunjay Prasad] 

Lok bh s

GR SEN (Deoria) : I beg 
to move : 

That for the original motion. the 
be n m l

"That this House ag s with the 
Third Report of the Co mittee of 
Privi s presented to the House on 

the 2 1 st Nov r 1978,  nd re­
solves that Shrimati Indira Gandhi 

be e lle from h House and 
be se t ced to imprisonment till 
the roroga i n of 
having committed a serious breach 
of privilege and contempt the 
House."  (8) 

Y. P. SHASTRI Re a I 
beg to mOVe : 

That for the original motion, the 
follOWing be substituted, namely : -

"This House, while accepting the 
recommendations contained in 
Third Report of the Committee of 
Pri ileges (Sixth bha) pre­
sented to the House on 
November, 1 978, resolves that Shri­

t has been 
found guilty of committing a breach 
of privilege of t e House, be ex­

d he 

SHRI NARENDRA NATHW ANI 
(J unagadh) : I beg t o

That for the ri nal motion, the 
b i ed , 

House having considered 
the Third Report 

P i i ege the flnd­

Shrimati Indira 
h , K. h n

Pri te Secretary to t e 
Prime i ter and Shri D. 

former r
mitted of privilege 

th
ebstructlon, 

and institutiOn f false 

That she committed a 
ach of 

the her to 

oath / affirmation th
t ee

Tha she s mmitted a breach 
of privil g and contempt by 
ing aspersions on the in 
her tate e t dated 16th June. 1 9 78, 
submitted to the Committee ; 
that he last two breaches of privi­
leges ha ve aggril.Vated th first 
tioned ontempt . 

This House is opinion that 
such conduct on the part of Shri­

mati Indira Nehru Gandhi is 
ga or to t e dignit of the House 
and inc nsisten with high stanciar'j 
which Parliament expects from 
members and far more so fr
mem ber who held the position 
the Leader of the House and thc 

h Prime Minister . 

The House, t herefore, resolvcs 
that : 

Shrimati Indira Nehru Gandhi 
suspended from service of Lok 
Sabha till she end

to 

t e House for her said b e ch
privileges and contempt of t e 
House."  

That for the 
foll ng be substituted, 

"This House having c sidered 
the Thir Report 

the 
ings of he 

Shrimati Indira Nehru 
dhi K. 

Addition al Pr at the 

Sen, f e Director of CBI, 
itte a ach privi ge 

r
l e 

against four concerned ffic s . 
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Motion reo Third Comm. 

ar i Vishnu Kamath] 

il aceptable to, a d ap r ed by 

Hose. 

(4) T is House is co ident that 

the u is ment awaded to  the 

ofender, Shr mati ndira Gandhi, 

will serve as a and a deter­
rent to anyone atempi at any 

t me in the future, t9 emulate her 

vile, aut Writarian, 

ex mple." (14) 

S o : beg to move: 

ha t for the original motioll, the 

following be substituted, namely: -

"That this House having consider­

ed the Third Report of the Com­

mittee Privileges presented to the 

House on the 21st November, 1978, 

esolves that Shrimati Indira Gandhi 

be punished by expelIin� her from 
the membership of o k Sabha." 

I 

to move: 

for the original motion, the 

following be substituted, namely:-

"This House having considered the 

Tird Reort of the CommIttee of 

Privileges agrees with the indings 

of the Conmittee that  Shrimati 

Indira Nehru Gandhi, R. K. 

Dhawan and Shri en have com­

mitted a breach of privilege; 

(2) That the guilt of Sh im ti 

Gandhi assumes th greatest propor­

tion because she held  the hIghest 

ost 'of the country, namely, that of 

Prime Minister 

and Shri Sen were mere 

overnmen t servants acting under 

her dictates; 

(3) That tis House comidei' the 

conduct of Shrimati Gandhi a& un­

becoming of a member of this august 

House and unworthy of a Prime 

Minister of this great ounty

where 

Pt. Nehru Shri 

Ba1adur Shastri ;I d. let an 

example wothy of emulation by 

others; 

hat this House resolves that 

Shr mati G ndhi be expelled from 

the HO se so as to serve as a warn­

ing and deterrent to posterity." (16) 

SHRI N SAH B I 

to move; 

That for the original moti)n, the 

following be substituted, amel y:-

"That this House. after having 

considered the Third of the 

Committee of Privileges, presented 

to Hause on 21st November, 

does nOt at all with the ind­

ings and recommendations contained 

the Report as are clearly in 

contrast with the established Rules 

of justice, erquity and fairness and 

do further resolve that there ab­

solutely of privilege it 

committed by Shrimati Indira 

Gandhi and no consideratiDn 

could be given such a Repor� by 

this House and it be disregarded 
completely:' (8) 

SHRI VINA 

beg to move: 

That ur te original motion, the 

fol1:Jowing be substituted, namely:-

"Having considered the Third 

port the Committee of Privileges 

(Sixth Lok Sabha) presented the 

House on 21st November, 1978, the 

House expressing concern over the 

sriousness of the matter and acts 

of interference with the sovereignty 

and workng of abha recom­

mends that Shrimati Indira Gandhi 

be repriman d." (19) 

SHRI eg to move: 

That the origillal motiOn. the 

following be substituted, namely:-

"Having  consid'ered  the Third 

Report of Committee of Privi­

lege (Sixth Lok sab a) presented 

to the House on 21st 
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of 

wherein the Committee hav That for the original motion, the-
recommended that Shrimati Indira following be substituted, namely :
Gandhi, former Prime Minister de­
serves punishment for breach 

and contempt of the House 
and had observed that her refusal to 
take oath/affirmation nd depos(' 
before the Committee snd casting 
aspersions on the Committee by her 
statem.eri t aggravated the original 
breach of pri vilege and contem pt 

House ; 

This H O Lise stron gly condemns 
her for her u ndemocratic, indece:lt 

unbecom:ng behaviour and for 
subverting the constitution 
democracy ; 

This House believes that th� 
punishmen t awarded to Shrimati  
Indira Gandhi by the House will 
prove helpfu l i n discouraging anti· 
d emocratic In future and 
preserving th e dignity and :>anctity 

democracy ; 

( 4 )  This House a liber" 
v i ew nnd fo rgives her with the 
warning that in future she should 
desist from ind ulging in such heinOJ>l 
8ets  and egradi g the digmty 

the parli amen tary institutions".  

,I to move : 

That for the original motion. the 
fol lowing be substituted ,  n amely :-

"This House having considere1 
the Third Report of the Committee 
of Privileges presented to the House 

November is of 
opinion that Shrimati Indira Gandhi 
i s not only guilty of committing 
serious breach of privilege but 
also guilty of committing deliberate 
contempt House House 

deftnite opinion that Shrimat : 
Indira Gandhi be suspended from 
the membership of the H u e 
also sentenced to imprisonment till 
the end the current (22) 

NAIR 
to move: 

"Having considered the Third 
port of the Committee of Privileges 

Lok a ha presented to 
the House on November 
wherein the former Prime 
Shrimati lndira G nd , Shri 

Dhawan, former Additional Private 
Secretary to the then Prime Minister 
and Sen, former Director of 

the Central Bureau Investi,ation 
are found gui lty the eac
privilege and contem t of the House� 

This House do express its 
concern and its abhorrence that 
Shrim ati Indira Gandhi occupying 
the high office the Prime Minister 
should have misused her 
a n d  for causing obstruction, 
intimidation. harassment and even 
instit u tion of false cases against 
some officials who were collecti ng 
information preparing an answer 
together a Note Supple­

a Starred Question 
the Fifth Lok Sabha which amount­

to a subversive interference· 
under t he normal functionin, of the 
House and indeed our Parliamcn · 
tary democratic system specially 
the accounta bility o f  the Executive 
the legi slature constituting thereby 
clear and serious hre ach of 
p rivilege and contempt of the House 
the least expected of person who 
happend not only to be he head of 
the Governmen t but also the Leader 
of the House;  

House deems it necessary 
emphasise that the methods and 
practices resorted to the fonner 
Prime Shrimati 

Gandhi which are a shame on our 
administration and required 
assessed and ealt with a view 
purging the administrat i on of 

The House takes note 
ines Committee not only 
a view 



Motion reo Third DECEMBER 

[ Shri M. N. Govindan Nair] 
prevent their recurrence through aU 
necessary and effective measu res 
against authoritarianism in any form 
-or any guarter as well as 
against nepotism, corruption ancl 

personal aigandisement in high 
places ; 

Attaching the greatest importance 
to the struggle both in Parliament 
and outside against all authoritarian 
antidemocratic trends and practices 
that tend to subvert Parliamentary 
democracy and denigrate and d base 

inlltitutions, this House is ot the 
opinion that the democral: c 
standards, and the dignity of this 
House would be best served 

admonishing Shrimati Indira 
and accordingly the House 

do admonish her for her misdemean­
ours and impermissible conduct 
compounded by certain personal 
interests which this House strongly 
condemns". (23)  

SHRI A .  K.  Y (Dhanbad ) :  I beg 
to mov� : 

That [or the original motion, the 
followin be substituted, namely: -·. 

" The House, having considered 
the Third Report of the Committee 

P v lege ( Si xth Lok Sabha ) 
presented to the House on the 2 1  
November, 1 9 7 8  recommending 
punishment Shrimati Indira 

the Prime Minister 
breach privilege and contempt 

of the House committed by her in 
connection with the answer to t he 
Starrrd Question No. 656 tabled 
Shri . Bosu and answered 
in Sabha the 1 6th 

and having agreed with the 
flndit gs of the Committee, takes a 

view the offence committed 
that highest office and resolv�s 

th�l . Shrimati Indira Gandhi shoulJ 
suspended from the House 

she apologise". (26) 

I beg 
move: 

the last paragraph, substitute: -· 

'-!'his House condemns unequivo . 
Shrimati Indira Gandhi for 

breach of pri vilege that she haa 
committed which unprecedented 

heinous in nature, specially for 
a person who has enj oyed the 
of the Prime Minister of a coun try 
for 1 1  years. She be directed to 
tender an unconditional apology 
the House immediately on conclusion 
of  this debate, failing which she be 
suspended from the service of the 
House ti ll the end the present 
Session". 

DILIP CHAKRAVARTY : !  

beg to move: 

That for the original motion,  the 
following be substituted , namelv :-

"That this House having t aken 
i nto consideration the Third Report 
of the o m ttee Privileges, 

presented on the 2 1 st Novemoer, 
resolves that tne findings 

accepted. 

Resolves h r 

Dhawan and Shri D . Sen be sentenc · 
ed to imprisonment till the 
t ion of the House" .  ( 1 )  

SHRI MRmJNJAY PRASAD: beg 
to move: 

That for the original motion, the 
following be substituted , namely :-

"That this House having consider­
ed the Report of the Committee 
of Privileges the Sixth Lok Sabb a. 
resolves that taking a lenient view 
of the misconduct · Shri R. 
Dbawan and Shri D. Sen they both 
be committed to imprisonment 
the prorogation of the House". ( 2 ) 

HARI VISHNU KAMA
beg to move: 

Thal tor the original m o tion, 
following be substituted , namely:-

"This House having considered the 
Third Report of the Committee of 

Privileges presented to the House 
on November, 1978, agrees 
the recommendation made by 
Committee that Sbri D. Sen, 
Director, Central Bureau of 
gation, has committed 
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privilege and contempt of 
House by causing obstruction, 
i ntimidation, harassment, and 

o false cases against cet"tain  
officers who were collecting infcrma­
t ioC} for preparing 

with a N e for Supplement­

fOr a Starred Que ti n in 
Sabha. 

This House is of the 

that Shri D. Se displayed excessi ve 
a servile devotion in execut­

the illegal and improper orde: 
the then Pri Minister, but co n ­

the extenuating fact  that  
mere tool  i n  her hands, this  
is of the view that  the 

mum penalty is not called fo r. 

In the circumstances. there­
hi House st ongly 

aforementioned misconduc t 
ol s the offender be c alled 

appear at the Bar of the House 
admin istered ep m

the Honou rable Speaker". ( 3 )  

f r the original motion

be substi tut d , ame y

"This House having considered the 
Third Report mmittee of 
Privileges prese ted the House on 

agrees with the 
recomm endation mad e by the Com· 
mittee that Shri R. K. Dhaw an. 

Addit on l Private Secret a r y  

the then Prime Minister has com

seri us breach of the privi­

and contempt of the House 

bs ruc ion intimidation 
harassment. an d instit tion of fals� 

against certain fficers who 
were conecting information pre­
pari ng an sw r together with a 

for Supplemenatries, for a 

ues ion in Lok Sabha

This Ho se n o
ri R. K. Dhaw n displayed 

excessive z al and devotion 
th l e l 

order of is er 
extenu ting 

that er tool in her hands 

of Privileges 

of the view tbat the 
maximum penalty is 

( 3 )  In the circumstances .  thert"­
fore, this ouse strongly condemns 
his aforementioned mis duct 
reso e called 

appear at the Bar of the 
and administered a severe rel)rimand 
by the onour ble Speaker." (4) 

SHRI NARENDRA P. NATHWANI : 
beg to move :-

That for the original motion,  the 
fo owing be substituted, name1y :-

"This House havin considered 
the Thi d Report of the Commlt

Privileies agrees with the 
of the 

That Shrimati Indira Nehr u  

an hi K. D wan 
mer Additional Private Secreta­

ry the hen 

and Sh i D. Sen fo mer 

f c mmi ed 
pri\'ilE'ge and ont mpt of 
House by ca si g 
n im dat ion, harassment 

i n t i tu tion of false ca es 
f ur c nc rned office s

The House, therefore, re30lves 

Shri Dhawan be 

m itted t o  prison f o r  t he  rest of the 
present Session provided tha such 

termi ate he ten­

ders an unqu alified and 

tion al apology to for 
said breach of privilege and con­
tempt of the o use and 

Shri D. Sen be commit ed 

to prison for the rest of the pre­

sen t provided that such 
committal will termin te he 
tenders an unqualified c
ditional apology to the House 
his said breach of 
con m the ouse

for the origin l motion, 
o o ing 

considered 
Third Report of he Commi 
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I 

That the origina motion, 
be substituted, namely : -

"Having consid r the Thi rd Re­
of the Committee 

f Sixth Lok bha presented to 
House on November 2 1 ,  

the former Prime Minister, Shri­
Mati Indira Gandhi, 5hri 

Dhawan. former Additional Private 

Secretary to th then Prime Minister 
Shri D. Sen, former Director of 

central Bureau Investigatiun 
are found guilty of the 
privilege and contemp of the 
House;  

This House serious ! l o l e  

of the behaviour of hri R. 
Dhawan and Shri D. Sen , who 
mitted themselves ardent y for their 
selfish careerist nds act as despi
cable and conscious tools viola­

of all norms of integrity and 

honesty as well of public conduct 
for commission of the enormities 
and the breach privilege con_ 
tempt of the Fifth Lok Sabha ; 

This House also deems it. neces

emphasise that the met ods 
and practices resorted to by the two 

high placed officials·-Shri R. 
K. Dhawan and D. Sen which 
are shame on OUr administration, 
and required to asse')sed and 
dealt with a view to purging the ad­
ministration of such elements; 

The House takes note the find­
ings of the Committee not ol".ly with 
a view to bringing the past offences 
to book but more importantly, to 
prevent thei r recurrence thro gh all 
necessary and effective measures 

a uthoritarianism in 

or frOm any quarter as w ell as 
against nepotism, corruption and 
perso al aggrandisement 
places ; 

Attaching the g eate
the both 

authoritarian 

antidemocratic trends 
that tend to bv rt 
democracy and denigrate and 
Its institutions, this is of 
opinion that the democratic 
daTds, and the dignity of this House 
would be best served by admonish­

Shri K. and 
Sen and accordingly the House 
admonish them for their misde­
m an urs and impermissible 
duct comp'Dunded by certain perso · 

in e est 

A .  K. beg t o  move:  

ri i a motion, the 
substituted , name1y : .-

"The House, having considered the 
Third Report of the Committee 

( Sixth Lok Sabha ) 
sented to the House on the 
N esolv s that 

K. Dhawan and Shri Sen 
be reprimanded for their 

vol vement in the above mentioned 
affair, he d by he Committee." 
( 1 4 )  

SHRI BOSU : beg 
move : 

t 

"Th i s  House condemns unequl. 
voca l Dhawan and Shri 
D. Sen for the breach of privilege 
that they have committed and 

be brought before the 
House on such date as may 
cided the Honourable Speaker, 
and they tender an 
conditional apology to the House, 
failing which severely 

rah ) : the point 

my party. have given s ous 
sideration the recommendations 

the Com­
mittee and we are fully agreement 
with findings and the recommcn · 

Privileges 
misdeeds, the crimes 



r, COmm. 

a mar 

Mrs . Indira Gandhi are iso­

lated thing. is a cntin ation 

same attitude, the same mIsdeeds 

which er committed du: ing 

months s cho ants and 

cauc s are trying to defnd 

N HON. Sir, in

npar liamentary words. 

R SPE KER: is not n rlia­

m e ar . 

SAMAR MUKHER1:JEE: Mrs . 

Indira Gandhi has  not  the couraie 

and 

s e would have come for­

ward before he House and accepted 

the ha done and would 

have come with an apolgy an said if 

p oved am p e ed to mend". But 

thee is no change. There is no change 

in the attitude and behavior. Sir, 

you have seen he attitude towards 

the Privileges ommittee. is 

rqite clear fr m 

shown by to the Privileges Co ­

itt ee. The rq esion is w eh r 

om i tee, .he Privi­

leges om itte e and te House will 

defend their dignity or not ann whe

ther a who had com itted 

such crimes will be punised or 

t e basic and undamental 

rquestion. For this, we hold the ie

that hi exert its 

aut ori , must uphold its dignity and 

her a others for the 

crime3 they 

Privilges &>mmittee in et

ing out t e puni m t own 

limitations. Here, we suggest that she 

l ould be asked to tender an unrquali­

apology before this 

the House should consider  no 

agrees to te

an unrqualiied apolo y to the 

Home. Her attitude is, however. rqu e 

clear ann lhat why, we 

that at le t till over, 

her membership should suspended. 

er, it may appear to be modest pui­

hmen. pary 

punishmant t e crimes she had 

commItted b

pUlting thousands people in the 

ai , per etrating 

insides the jail etc. She thin s that 

she is above Constiutin, she ab e 

Parliament and she is above anything. 

She, e rves the ighest 

unisment ese crimes, but te 

should given 

co rts, the special courts. On the re­

commendations of Shah Comms­

sion, she should be tried before the 

special courts, fOr ic

has given cearanc now. It is 

ne e tried and 

we hope that her crimes will be uni

would ike to appeal to the 1:Janata 

Pa ty leaders, So far as the Privilege 

iSSUe i; concerned. hav seen certain 

proposa Is the 1:J anata 

maj or section of t e 1:Janata Party, 

though not unanimously, wants t at 

highest punishment should be gv

only that he should be ex­

pelled fro the How;:!. and should be 

put into the prison also. In this case, 

it is our feeling, our assessment 

that still in India these forces  of 

authoritarianism have some mass bae, 

because Shrimati Indira Gandhi  has 

got elected from one of 

parliamentary constituencies, 

Chickmagalur. Ther:! these p ope 

will be able to confuse those sections 

and may ape r before the people 

that th's 1:Janata Pary taking 

ven e. 1:Janata Party s 

bring  her before t e courts for rial 

t,p Shah Commissions report 

was lub shed. They showed softness 

for h"r then. But now hen th:! Pri­

Committee as recommend­

they 

dulgin" in heroics. Now t y have got 

onnortunity to 'Give 

maximum punishment'. will 

be helpful for 
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exposing t e char1lcter of totaIituna­
nism. Instead, these people should be 
�xposed before the masses and a total 
fight that be o ganis throu­
ghout the country as also against this 
to talitarianism. It is not one day's 
fight an d  that is why, today, maxi­
mum punishment should be avoided. 

\You should approach the people, you 
should tell them that this House has 
considered al l  aspect3 and has resorted 

modest punishment in ord er to give 
the scope to re-understand and 

revise their present methods and at­
tjtude. Ultimately, the people will  de­

People have decided already 
again it will be decided by them . 
want that the Janata Party 

into consid eration th is a spe t . 
'
we give her the m aximum punishment 

hold her and her party guilty, 
would appear before the people 

victims of vengeance and they will 
to get the sympathies of the 

wh o are ostly unattached. 
will be counter-productive 

and helpful to them. read
Stephen has threatened resurrection, 

keep it  in mind that they will go 
out side an d  tell people that out 
,, ; wl ictiveness Indira G a ndhi has been 
p U ' l i shed. You raise it before the 

viz., the natu e of 
misdceds sh e  has done and ex­
her, and the eby isol ate her be­

the fi ght a ainst totalitafi.'lnjsm 
long drawn dne. Peo l

in the midst of the fight;  and 
fight is to be contin ued, and 

otal itarianism c mpl tely defeated 
t h e  up ema y of democ racy com­

established wih ' full authority. 
is why, kee ing the long-term 

vivew and taking ' nb consi-
all these th ings , the Janata C " " Prnment should im medi ately 
a special court, nstitute 

: .' "  e special court and 
h er she has 

and render her an ex-

punishment, That why u r 

is that she snoulrJ be asked 

unqualified apology. And 

refuses, 

be suspended, fOr the duration of this 
session. 

SHRI 
( Nominated-Anglo n ians I rise 

some pain in my heart. The 
there not so much about the 

matter are discussing, but about 
the concluding portion the speech 
of the hon . Leader the 
tion , He compared the nt situa­
tion the Crucifixion and the 

I uld remind him 
and H se that the Crucifixion 
that he speaks of, relates to a Sinless 
Pers on. In all fairne to her, not 
even Mrs . Gandhi would make such 
a cl aim, come from a tradition 
which says, "Tre3passexs shall be for­
gi'!f'n." I would also remind 

that the belief that trespassers 
shall be forgiven , pre-supposes that 
they are trespassers . 

The Leader of the Opposition drew 
a n umber of tatements from the pro­
ceedings, as recorded in these two 
volumes. But would like to re­
mind him that even the references 
has made are compl:ete. For 
instance, he spoke of Mr. Pai's evi­
den e . do not want to 
dict in great detail ,  except 
draw attention to the fact that 
Pai himself wrote a letter to Mrs. 
Gandhi;  and Gan dhi ' reply to 
that letter is dated 7th May 
is at page 1 42 of Vol. I.  Whatever the 
facts may be, the same Mr Pai alleges 
in his letter, evident from Mrs. 
Gandhi's reply, that nquiries were 
in connection with the answers to 
a Parliament In other 
words, Mr. Pai had, made 
such a charge. 

SHRI VASANT SATHE : That 
l etter is not od c d.  It missing. 

RUDOLPH RODRIGUES : 
Wh eth er that letter missing or not, 

G a n d h i 's l ette,r is there. The Lea­
der of the Opposition also referred 
to the matter of oath, and 
quoted from the statements alleged 
to have been mad the Attorney 
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General. Attorney General him­
self, at 350 of Vol. I makes it 
ab undantly clear quote

take th view that it is upto 
t h e  Comm ttee to put a witness on 
uath or solemn affirmation.- The 
Com itt e of Privileges , normally 
administers oath or solemn affir­

mation So that it can punish the 

witness or perj ury or refusal to go 

at .

The hon . tep en had much 

m<Te to say. 

For the v arious ri es alleged to 
h�ve been committed. wo d like 

to s mply this : 1 for one not 
avo r of asking or an a logy, 
very go d reasons. Apart from 

that such an apology would 
have no evidentiary alue subse­

quently, I should like to draw your 
tention to fact that Mrs. Gandhi 

in th e same letter says:  these charges 
tot lly she 

an apology, it would in effect 
show that her arli statement was 

lie. 1 do wish to put Mrs. 
G n i in that emba ras ing 

th an one peaker referred to 
fact elections would come 

would return. want to as­

this t at whatever may 
have happened at C hickmagalur, we 

n ot suffer from Chickmagalur­
itis .  By t is I mean that we must 
stand on r spin we do not 
take any action the effect on the 

law, the effect on beauracrats 
and on the dignity of this House 
wi l I  extremely damaging am 

not or an 
we should not suspend her ;  

not p u t  her in prison also, 

reason being t t if you do 
have to put many more people 

priz.on j udging from what has been 
hap"ening in this House. ou

say for a far lesser offence such 
as t at which is all ged have be n 
committed by our distinguished friend 

Swamy, the least punishment that 

that House saw fit to was the · 
punishment of expUlsion. I suggest 
that at this point . , . of tim , for 

an offence far more serious, we can 
do no less. 

Before closing, I should like to say 
simply this. othing has been said 
about the four officers who suffered 
so terribly. This ouse I feel, owes ·  
it to itself and to those people 
place on record its appreciation for 
the way in which those four officers , 
did their duty. 

One last t ing in the context of the 

motions that have been tabled. 
tin tion has been made between what 

be given to hri
mati Indira Gandhi and the two othe1

suggest that in all fair­
ness, equity and j ustice demand that 

give a gr ater punishment 
to two officers on erned 

the orders of 
first I would therefore sug

House not only 
calling to her seat n the House 
and the two other persons to the bar 
of us bu be ore o ng 
also take a decision th at she s ould 

x e ed

SHRI UNNIKRISHNAN 
adaga s eak today 

d eeply felt anguish , than anger. 
that there are no reasons or grounds 

to be an gry 
outlined in the r port , h t ver
might be the infirmit s and ext remit 
ties of the report, or the 
the many notes that follow there i� 

cl ar outline of a positi e attempt 
to subvert parliamentary proce'ssell 
and procedures. 

How

shall to that. On an occ " ion 

this, etter that we 
the passion and heat that had been 

generated and separate t e many 

s shOUld 
this issue mixed up 

various other issu that are likely 

to generate h at and passion
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of 

rathr upon to ap
pro ch tis epo t with  great 

tivity bcause i ely be a 

in the years to ome 

interes of parliamentary 

democracy and institutions; it is ne

,cess'ary We 

great amount of cautio and deli­

beration exercise our right 

judgement

other day. whe a u 

S 1:Jke, though that he had 

import nt point peo­

v"ho sho ld 

Committee not 

to evidence. M a y who 

thrown the 

�1:JCtivities. that surrounded th: 

tween particular and 

lates pril '75-should 

been 'llled, unfortunately 

lld

that one 

is th rquestion ar en­

supremacy. ha\'e been 

on this side who w r 

and day ut 

those who 

sought to restrict the 

particular a mirer this W es

minster type of emocracy an' 

to them 

of parliamentary supremacy, 
should also be exen e

privieges this House 

h able us to function:! It is more 

lunction l pe ectio legislatures 
We have parlime tary privile

If P rliam nt is accepted not 

as a legisltive organ; but 

as a "grand in u st of the 

as Lord Derman poi ted out and 

an instrument direct social 

change; s al have to accept 

fact that Parliament is 
certi special privileges. 

rquesion has been not 

but aso in the courts, and 

high st court -the 

As we are well aware, right 

days of "Searchlight" case 
nWards, this has been a of 

disput -the nature of privileges low­

in 105 of on itu­

tion -whether it overies the rights 

Part III and also its co-relation 

with the legislation undertk n by 

the Parliament. Under Article 13 the 

Committee of Privileges by its com­

position, is not ourt nor is it 

prosecution as 

soug t to m e out some peo

ple, It is instrument of 

this with discretionary powers 

commit. It is not a committee uf 

lawyers and judges. Ve"�' often, 

can visualise a Committee �'ou 

do not have distinguished jurists like 

D. eyi u amme Ra m 

1:Jethmalani committee of 

this kind. I can p2rfectly 

stuation where you ordinary 

no background of 

law of those who 

not been even j udes like Mr. Nath­

n . what you do? Basically 

it po itica tribunal fads. It 

has to be unde stoo such, It a 

fact inling body it 

limited role efor it, that to ind 

out whether rquestions placed 

it, att ct the privilege of Parliament 

might e the pro­

ced ural lapses, yo are aware that 

we h ve Consti­

Even are proce ur l 

laps2s, under 

tion :i::d 

I presume that 

lo by it. point is that 

should as 

possible. 

Regarding the ev'nts this case, 

I would like to address myself this 

task today to uncover as to what 

b twe n the admL�sion of 

this rquestion and the commission of a 

e rtic lr ofence, is, the days 

between 5th April 15th April and 

16th April of 

May, 

18th November 1974, we are 

rquestion w�s asked by Mr. 

Mad u Limaye. The whole 

I would assume, egins with it. It is 

a relevant ligitimate rquestion for 

he Com ittee of Privil ges to 

rquire into not only the f t s 



Third DECEMBER 1 2, 1 978 

o! 

[ Shri P. Unnikrishnan] 

case but also background.  The 

basi question that was raised on 
the machinery and 
equipment for Maruti w hich 
was circumscribed by the terms of 
licence issue,l u ndcr IDR There 
were again several t er 
I do not to go into all of t h e m .  
Finally.  th er 'w a s  Question No. 
of Shri Jyotirmoy A qur' s t i an 

has been raised 
relev n . B u t  I think, a s  terms of 
the do not read 
it out-reveal, it cl o el y  to 

Madhu qucstion 
reply to it on 1 2th May, J 975.  

The notiCe question, which 
was rece ved on the 5th April, was ad­
mitted despite the obj ection from the 
Ministry of Industrial Development, 
and put do n for answer on the 16th 
April. Specifically, the facts 
certain officers, who were responsible 
to the Mini ster in 
charge in t U l' n  

to as 
authorised pl"�rsons,  had to collect 

certain information for Starred Ques­
tion No. 656, to ans ered on the 

Apri l ,  Now basically the 
uestion comes u p  regar ing role 

of questions for information, that 
role of t e Question Hour. You 
aware , it has evolved 

years only here also 
in the House of Co n , 
and the parameters of the 
Question Hour admissibility 

ues ons has undergone a fun da,· 
ment change even this country. 
With the vast regulatory fr mework
regUlating our ec nomic activity , the 

n ture and of information sought 
the House has u dergone a basic 

se change. As g have 
licensin g procedures nd control , the 
regulatory framework the outer limits 
of to exp n . So, 

this case, it precisely this 
q esti n tbat inf rm ti n sought, 

if you accept the d ctri e of 
ministerial 
that o'f executive accountability, 

that not bound 

ask for information. Yet, an astound­
ng proposition has been taken up in 

one of the dissenting not . I refer to­

the note Dr. A. Se id 
two ot ers at page 1 8 0 :  

· · I t  h a s  to be examined whether 
officials had any authority or 

power to go and dem nd inspection 
of Messrs. Maruti remise and 

machinery. Shri has 
s tated that had no such autho­
rity, but tri ed to feebly rely 
Section 19 of the Industrial Develop_ 
ment Act. Section 1 9  says that any_ 
body authorised bv 
Governmen t can inspect the factory 
premises for carryin g out thp. pur­
poses th e Act. In the first place, ).., 

information reply to 
questi on in Parliament" 

to note this-

n t one t e purposes of the 
Act. econdly, there is no evidence 

that anybody was authorised 
Central Governmen to inspect even 
under this section. Thirdly, Indus­
trial Disputes Act cov rs the i dus­

tries otified under the Act. There 
evidence that Maruti 

on0 
the Act . . . 

Any private in d vidual is entitled 
t o 

p r event u n ­
persons from inspecti n g  

, hum ility. request 
Members again go through 

Act,  the 
Sch f' rJule.  In the First Schedule , 
No is transportation and industry 

and item No. 5 un der 7 is autom bilfl 
industries. 

AN HON. MEMBER : What about 
authoriSing? 

SHRI K. P. UNNIKRISHNAN : 

come that. 

The basIc que tion that I posP. 
is, whether in an 

regulatory framework of 
kind have, once you decide 
admit a 
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reo (SAKA) of 

was 

compared t e Min t r 

1:Jesus, years was 

prince of pea e ... 

MR. C. M. STEPEN: I compare 

with the of the 

court clamouring for blood and cruci­

lcaho (Interruptions) 

YADVENDRA DUTT: am 

afraid, the Leader of the Opposition 

has lost balance. 

.1:Jesus was the prince of peaee and 

professed the principle  of love and 

humanity. But the ex-Prime Minister 

a princess of authoritarianism 

who put the people in jail for no 

reason whatsoever except that they 

her opponents. 1:Jesus 

alive, he would have hidden his head 

shame if he was  compared a 

dictator. Ma y I remind the Learler 

ppo sition that in the 17th century, 

ourbon dictator was beheaded 

France and 20th century, 

ruler of Russia, Czar, was shot down 

because he was a tyrant, because 

was a totalitarian ruler? The crimes 

committed this have been 

unparallel. May I ask the reasons 

why the present Prime Ministe r was 

put in jail, why all the Ministers here 

all the members sitting this 

were put jail? 

MR. SPEAKER: We are dife­

matter. 

YA VEND A DUT: am 

giving the background. The 

fault was that they accused the 

Prime inister. Why were thesefottr 

put in prson? Was it not an 

thin that the rquestion 

co cerned her own was 

stalled, was not alowe to' be 

answered and the correct 

not allowed to be iven to this 

algUst House? 

V ASANT SATHE: least 
should talk relevant. (Inter­

of 

SHRI I 

dealing with the organ 

will deal with these gentlemen laer. 

has een said, let the ex- rime 

Min ister convicted in 

law. say, this is also a court  of law 

in the matter breach of privilege 

t s august House And may I repeat 

a us words of a great ex-Prime 

Minister of this country whe. 

moved a similar of breach 

privilege that this august ex­

pects a much greater and 

c ndu ann truthfulness 

than place. hope 

Prime Mini,tel' will remember it. ... 

that 

and be to �'ourself a 

change. 

YA VENDRA DUTT : 

the attentiOn of this Hous&> 

the period imprisonment which 

Some 

of my friends and have 

been saying that 

be the session ... 

eter­

nity:! 

SHRI DU T: 

the book, the 

Shakdher's Practice and P e­

oj Parliament. draw your 

tention to page Please the 

footnote which ays : 

"The present practice the House 

of Commons, U.K., is not to commit 

ofenders for any speciied tim', but 

eraly ··during pleasure; to 

keep them in custody until they 

present petitions expressing 

contrition for their ofences and 

prayi g for their release, Or until, 

upo motion made in the House, 

is resolved that  they shall 

charged." 

Therefore there is no rqu tion of time. 

This ag st 

erso , can send him to prison the 

longest period of time. 
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AGRAHAYANA 21, 1900 Comm. 

said recently 'Don't su'.r from 

subjectivity. This  is matter which 

to be met at political level and 

could be a poliical solution for 

My only rerquest is that yOU don't 

vere stimafe you strength. Th. peo­

ple are there to judge you hat 

you are. They have judged already, 

the manner in which you are adminis­

erin g ths country. It :0.s to show 

the bankruptcy of  your leadership

Ben divided ou 

are going to fall. that day is not 

far of. The people il teach YOU 

pr per lesson and place you here 

you are. 

SHRI BASU (Rarasat): 

Sir, this august House is called upon 

today to discharge most historic res­

in the m te of protecting 

th" rights and privile:es of ,"'ouse. 

Mr . Speaker, ours parlilmen­

tary democracy and the of 

liamentary de mocracy provides that 

importance and 

crucial signiicance. Par a en in 

this parliamentary democracy should 

act fearless manner so that  it 

can dicharge its responsibility to­

wards sovereignty of the peope 

country. 

Sir, I do not want to take much 

of the ime the House. he issue 

before this House is whether the 

House agrees with the indings and 

recommendations of the Privileges 

Committee which is an instrument of 

the o se itself. At the ou set I 

want to express my full agreement 

with t e indings of the Commite

and the recommendations 'of the 

Co mittee. I shall failing 

if do on :!record 

the tha ks and the gratitude for t

lao ur done  by the and 

the in 

the ate analysing he evidence 

coming 

.. Not 

conclusion of the  Committee is that 

Mrs. Indira Ga dhi, rim e 

Minister of this country and no the 

Membe r f Nm Chikmagalur and two 

Mr. Dhawan and Mr. D. Sen, 

have com ted breach of privilege 

of this House and committed  con­

tempt of the House. Sir, it is the 

duty of this ouse 10 uph)ld the 

traditions and rights of this 

It is this calI which we are caled 

upOn respond to. 

Sir, so far as the issue is conce ned 

as the Leader of the Houe the for­

mer Prime Minister was to facilitate 

the col1:Jection of information n the 

interest of Parliament and parlia­

mentary democracy. Instead of do­

ing that what she did? In this con­

tin would only like to rqu t

what has been said by Mr. A. PaL 

It is on page 49  of the Report. 

rquote: 

thought it was no

rep1ying to her as felt she 

unreasonably angry. She also call­

ed Shri Dhawan  and told him 

ask Shri Sen to start enrquiries 

against all these oicers. Subse­

rquently, I heard Shri R a s house 

was ra d by the CBI i out per­

of DGTD. Shri Rajan COm­

plained to about this. Shri 

Krishnaswamy also  complained 

that he ein pursued the 

CBI." 

Whe reas it was her duty to faci­

litate the collection inf m tion 

the other hand she obstructed, haras­

sed and there was insituton of '.�ases 

aganst those o ers who were en­

rusted to collect information. 

Now, what does Mr . ai say? (In­

not rcor

SHRI A U

my point I sted of collect­

ing in om tin, she insti­

tute cas s by against those 

oicers. It is a crime which she 



reo Thi.,d 
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DECEMBER 12, Report of Comm. 

committed. She has shaken the very 
basi parliamentary democracy. 
Her action has the ver

the oundation of parliamentary 
de c a this country. 

the before 

protect the fabr c p iam nt y 
democracy in this country. We are 
h ere to defend democracy. to enlarge 
democracy, and fight against t hose 

forces which are against democracy, 
which have undermined and shaken 
the very basis I)f democra y . 

duty of the Parliament to keep it­

self busy in this respect because am 
constraine>d to this  that our ex­

r en e the h i i t  that 
lack of vigilance on the part of Par­
liament has really undermined the 
very parl i a m en t a ry demo­
cracy and robbed the people their 
cherished inalienable rights.  
i s  u y of Parliament to d i spl ay 
the necessary vigil d otect 
an d  d efen d democracy in this coun­
try. 

am in agreement with Shri Sa­
mar when he says that in 

the t hat she h as 
mi te serious offence and contempt 
of the House from her position of 
final authority, the 
not be withdrawn unless she gives 

apology and 
'J Pology to the House. 

again m y  

the Commit ee who h ave 
done signal duty order to 
end democracy of this coun y and 
upholding the supremacy of Par ia­

SWAMY 
( Bombay North-East ) : Sir, we have 

v lumino s of 
leges Committee and the Leader 

the hopeless 
defence of client, if may ay 
h as u d number of arguments and 
some d·ocumentation which have al­
ready been shown to be without any 

a i . of the arguments sed is 
a Privilege Committee does 

not hav. t a majority, and i
crea ting a precedent. the pre-

cedent already been created. They 
themselves have created the precedent 
when I was 
Com ttee ' not 
maj ority report. The argument 
u ed cases are there in 
and cannot asked to testify 
against yourself. I may say 

h er too in the precedent in the Rajya 
Sabha the same thing w as asked to 

So will not go into those thinp. 
I kno theSe are all Shany argu­
ments. B ut the fundament<ll question 
is what? fund amenta l q e tion 

this : The Prime Minister utilises 
her office not to against 
politicians .  We can defend 

can throw out in the e l ect ion. 
h a ve ne that. 

during the em ergency also we did 
show i n  regard to f' truc-
t ure were of 
doi did that. h t 
does report show ?  Thl' 8ction 

against 

S a n d h i ,  Se'�re­
t a ry The a ction is 

t he j un ior officials so that the 
in general would not 

and they would be demoralisf'd. That 
is h einous part the action and 
that wh at the Report says . 

They talk of Chik­
magalur and say th at h y got 
the upport of the p eople . chal­
lcnge this. Let hrimati 
dh i come and fight omb ay she 

s her deposit Thi s  r n
ning away Chikmagalur has 
j ustification. Let her come to om­
bay and fight ; will for her de­

because he has got lose that. 
This iHouse cannot take cognizance 
such irrelevancies. There is only 

one plClce for Shrimati Indira G<lndhi 
and is he j ail and where she 

should sent .  She unfit to 
Member of t is House and 
gives f ssion of her 
crim s and apologies for that , 

expelled House. 
T a is all want say. 

SPEAKER : I am calling 
upon any other speaker to be­
cause the discussion 

be taken up now. debate 
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